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THE NATIONAL COMPANY LAW TRIBUNAL 
 CHANDIGARH  BENCH, CHANDIGARH 

(through web-based video conferencing platform) 
 

                                                Item 9 
      

IA No.187/2021 
  AND 

CP(IB) No. 167/Chd/Hry/2020 
 

In the matter of:-  

Seher Gill and Another      …Petitioners/Financial Creditors 
      

Versus 
 
Vatika Limited         ...Respondent/Corporate Debtor 
 
Present through Video Conferencing: 
None for the petitioners 
Mr. Anand Chhibbar, Senior Advocate with Mr. Amitabh Tewari, Advocate, for the 
Respondent 
 
    On the last date of hearing, settlement deed was placed on record and as 

per the settlement deed, the last installment was to be paid by 26.06.2022. It is 

stated by learned senior counsel for the respondent/corporate debtor that as per the 

settlement deed, entire payment has been made to the petitioners.  

    Keeping in view the settlement deed, which is already on record, and 

statement made by learned senior counsel for the respondent and also in view of 

the fact that there is no representation on behalf of the petitioners, it seems that 

petitioners are not interested in pursuing the present petition, accordingly, the same 

is dismissed as settled in terms of the settlement deed with liberty to the petitioners 

to approach this Tribunal in case of any grievance. Thus, CP(IB) 

No.166/Chd/Hry/2020 is disposed of.  

    Consequently, IA No.187/2021 is rendered infructuous and is disposed of. 

 
Sd/-           Sd/- 

    (Subrata Kumar Dash)            (Harnam Singh Thakur) 
Member (Technical)      Member (Judicial)   
       
June 30, 2022  
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